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In tho Central Admjn istratjve Tribunal 
CuttaCk Bench: Cuttok. 

Orira.l Application No.649 of 1993 

L)ate of decision :25th January, l94 

Dilli Karnar Rout 	 Appi ict 

Vs, 
Union of India & Others 	..e 

	 Respon(aents 

For the App1icnt K/s Deepak Misra,R.N.Najk, 
A .Deo,J3 . .Trl)athy, 
P,Panda,Advocates. 

For the Resndnts 	: Kr.Ashok Misra,Senjor Otandjng 
Coinsel(Central), 

CORAM; 

THL HONG JRABL MR • K • P . ACHARYA, V IC -CHAIRMAN 
& 

T HiL HG OTJRABLE NR.H.Pj NDRA PRAOAD ,Mi.Mf3..R 

D E R 

K.P.ACHARYA,V.C, 

	

	 petitioner's father Shri Ganeswar Rout while 

working as E .D L) .A cum •D .M.0 • of Paflisapada Branch 

Post Office iijn the Barjpada availed leave for a 

gong period keeping his son lilip Kumar Rout as a 

substiute.Whjle the post in question being managed 

by Shri Dilip Kurnar Rout,Petitjoner,hjs father Geneseswar 

out has made several applications for allowing him 

to retire on invalidation ground.No orders are said to 

hve been passed as yot,Hencë the Petitioner Shri Dilip 

Kirnar Rout has prayed in this application for a direction 

to the Opposite Parties not to disengage the q5,titioncl, 

as a substitute till a regular selection is made to the 

post after retirement of the father of the t it iner 

who is a regular apoointee ad to allow theplatitioner 

to participate in the regular selection of te post in 

ieion. 
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2 	In their counter,the Cp)oSitL; Thttjes 

hat the c-se being devoid of merit is liable to be 

d smjssed. 

3. 	We have herd Mr1  B.S.Tripthy learned 

counsel appearing for the petitiDner and Nr.Ashok 

MiShra learned Senj0r Sterljng Counsel(Central), 

4• 	The fact that Ganesar Rout has made an 

application for allowing him totjre on invalidation 

ground was not disputed before us.It is not known as 

o whether by today any orders have been passed on 

the prayer of G-neswar Rout but the fact remains th 
ct 

Ganesar Rout has aVai1eJ leave for more than 180 

days by giving his son aS a substitute,In Cas: any 

process for regular selection has aady started 

or in the alternative if any selection process would 

be started in future,after dispensing with the services 

of the petit; toner's father Shrj Gpneswar Rout on 

invalidation ground or on the ground that Ganesw 

Rout has availed leave for more than the prescribed 

1imit,the case of the oetitioner should be considered 

alongwjth others in the regular selection provided 

that the etjtioner makes an application and fileAthe 
/& 

ste-t before the competent authority and the case 

of the petitioner shu1d be considered alongwjth 

others and suitability should be adjudicted by the 

conPetent authority.He/she whosoever is found to be 

sujtabe may be appointed to the cost in questj&n 
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1111 the fi:.ai orcter arL. passed b7 the 

appointing authority,the petitioner Stir! Dilip 

?out should continue in the po:t which he is now 

holding.In case the petitiner is not selected to 

be a  regular appointee nd order of ppointrnert 

is issued in favour of a person other than Shri 

Dilip Kunar out,Petjttoner,jt is directed that the 

PetitiDrier Shrj Pbat should hand over the charge 

of the present post whichIT is now holding to the 

new appointee wthhin three dalre from the d.e of 

receipt of a cooy of the order from the appointing 

authority failing which Dilip unar 	ut,Petitt-ner 

would be liable to face proceeding for Contempt. 

This,t he applic;io: is accordingl7 disnosed 

of.N0  CoSts 	
1 

rember(dm9istrative) 
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Central dmir.istrative Tribunal, 
Cuttack Bench,Cuttack/K.Mohanty, 
25th Jaruary,1994. 
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